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In the Hon'blo High Gourt of Judicature st Allshsbad,

b";w . | Lucknow Bench, Lucknovw. @

Civil Misc. 4n. No. X)|Sof 1980

: Inres (Z/&@ ﬁ/
¥rit Potition No. /240} of - 1960,

""“m% : ’

Mohadoo Presad e20d about 55 yoars, son of Ram

-Abhilexh, rosident of 567/183, Anend Nagar, Berhe,
U P.S. Alambagh, Lucknow,
- . os0e aﬁpplicant

¥ . . Joxsus,

1. Divisiongl Hailway Mansgor, HazTetganj, Mahatma
. Gandhi Marg, Lucknow, ~

2, Senior Divisiongl Persomnel Officer{ Sr. DP .0, )

Northern Ratlway, Hazi?atganj, Mahatma Gandnipf Marg,
Lucknow.

esos Oppe Partica,
Stay Aoplication

On the basis of the facts and circumstances diszlossd

\ in tho accompenying Writ Potition it is wost rospoctfully

prayed that the oporation and implcmentation of the order
> datod 16.1.80 conteinod in Anuoxure No.1i , so for it

provides the petitioner shall be rotired from 30.6.80
may be stayod, unti) the dispossl of tho writ petition
and tho Oppositc Party may bedirected not to give effoct
%o tho said ordor ageinst the potitionor and direct
him to continuo to work in his post vhich he is holding
at prescot until the fingl disposal of the writ potition

Such ‘othor orders ss this Hon'blo Court dosms £it gnd
Proper in.the fhets and circumstances of tho caso also

b0 passod.

Lucknows Datods ( S.co Misra ) :

; R o Advocate |

Mgy < 5 1980, Counsel for tho applicent.
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0f£fico, Dorthosa Railuay, Lucknow, oo Daftazi

{n tho yoar 1963, I 1973 RO wes promotod and
vao postod as rocord diortor in tho Offi cd of
tho Oppositc Party no. 1. Ho has boen working
oinco thon im tho soid post till tho dgto with

utmoet offocioney.

That tie petitioner was bora on 30.56.1925 and the
sbove patd dato of birth was given by him & the
timo of his 1n|itia1 eppointmont in yoar 1945
bofore Opposite Party no. 2. Im the service

rocord of tho petgtionar vhich is with tho Opposite
Partfloo tho above pald dato of birth 1.0, 30.6,1925

&8 recorded.

That tho rotircwont sge of tho petitioner who 18
b
a Class IV caployce is 58 ycers and ko will bo

comploting his 55 yoars on 30,60'809

That tho Opposito Party no. 1 bas pudblished a list
on 16.1.80 vido No. E/Setticmentgaeﬁremont 1980

of tho cmployoceo who were to bo retirod in the
yoor 1980 having comploted their 286 of Superannuatian

i~ W/VS \\A&-

Tho original copy of tho seid 11st datod 16.1.80

Lad
m@' Z0-drtddonor 18 being annoxod horeouith
o8 Mm_& vith this writ potition. The

?Otitignor'_a Damo was also publishod 1in tho oald

1t at Se;ial 1’?0, 72 and montiongd thet he would

bo rotired on 30.6.80,
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IN THE CENTRAL ACMINISTRATIVE TRIEUMNAL ALLAHABAL EENCH

CIRCUIT BENCH} LUCKNCW,

Registration T.A.No0.673 of 1987

Mahacdev Prasad cese Applicant
Vs.
Union of Indie & Others .... Respondents.

] .
- ’ L

Hon'ble Mr. A.B. Gorthi, Merker (A)

(By Hon'ble Mr.A.B. Gorthi, A.M.)

The Writ Petition No.1249 filed¢ ty Shri
Mahadeo Fresad in the High Court of Judicature at
Allahaba¢ in the year 1980 has now came up for heesring
after passage of almost 11 years as a transferred
application to this Trikunal. The simple recuest macde

by the petitiorner in the Writ Petition was that he should
not be retireéd from service w.e.f. 30.6.,1980 as was
reing contemplatecd by the respondents. The contention

of the a.plirant was that his date of birth as recorced
in the Service Book was 30.6.1925 and accordingly he was

due to retire only on 30.6.1983.

2. In the written statement the respondents have
stated that the Service Book of the petitioner was lost.
They however, could lay their hands on the leave account
in respect of the petitioner and a seniority 1ist,}nkthe
name of the petitioner also figured. Both the said
documents indicated that the date of birth of the

petitioner was 1.7.1922, The responcdents further alleged

that in some loan applications also the petitioner

nentioneé his date-ef birth as 1.7.1922, kut the said



[y

loan applications were not annexed.

3. The petitioner alongwith his Rejoinder produced a
certificate of registration of kirth showing his date of

rirth as 30.6.1925,

4, When this case care up before the High Court theo
retirerent order in respect of the petitioner was stayed;
consecuently he continued to scrve till 30.6.1983 Tased on
his cortention thet his date of kirth as recoréec in the

service book was 30.6.1925,

5. The respohdents having lost the 8ervice Eock , the
petitioner shculd not be r ade to suffer on acccunt of the

resultant amkiguity as regards his corre-t date of bkirth., In
view of the fact that he produced a kirth certificeste which
showed his ¢:zte of birth as 30.6.1925 arc thst he dic

accordingly served his full tenure, though on the strength
L

of an #nterim order passed by the High Courtp £t wculd be

in the interest of justice if the petition is allcwed.

6. Learned ccunsel fcrthe respondents relieé on the

judgrent of this Trikunal in the case of M.L.Srivastava Vs.

. rttatn oA
Union of India & Cthers,C.A.No.144 of 1985(L) which relied £

to the question of date of birth of a'Trazins Clerk'. 1In that
cacse the Service Eook was availakle ané the emuloyee was
literate. The ¢aid case will be of no help, as in the present

case the Service Book of the petitioner,an illéﬁerate)was L

7. The petition is accordingly allowed, with no orcer.

Memser (}1‘)/0/[}/\S .

as to costs.

LLNovember,199l,Lucknow.
(sph)
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- SIDE GENERAL INDEX
CRIMINAL

(Chapter XLI, Rules 2,9 and 15)

Nature and number of case-l&_)._(‘_ ___L(q "'CB) : 7
Name of parties—____/)ZQZ\E-_e&& /mQQCQ . . /:ZS .76, 7. QNQL%‘

Date of instituticn

Date of decisiep————n
. Court-fee Date of Remarks
) Serial o Number admission | Condition | including
File no.| no. of | Description of paper |of sheets - cf paper of date of
pager ‘ Number to document | destruction
of Value record of pape:,
stamps ) if any
e 2 3 4 5 6 7 8 9
- T — S,
0 L (M8 25 0wy} Rs. | P.
=g ll _‘{ro‘l.}ko/‘ l% _ S oo
; Pravmparn o Q#M ' ]o2 1o
- / I "
ot 3 e |
/' r.‘ 3 L// ) k__) .
T X oS
| (> oz -
b~ Appdoct ‘
Phdot ) 2. 2l
| 0" Plofadon 43,
Co|GoeliTaxpatat| 5 2 Jer
V{' P
A OWCH/—
L4 é /,. SP'CJ'O
7. | Ryoct, epidit] /1 2be
U
Q X1 ool Shat-| & 1
G4 JBoneh_ @7"“{ [— | _| _

I have this day of- 197 , examined
the record and compared tte entries ¢ n this steet v 1k ke rarers cr the record. I have made all necessary

cerrections and certify that the paper correspcrd with the generalindex, that they kear court-fee stamps of the
aggregate value of Rs, , that all orders lave teen

carried out, and that the record is complete
jn order up to the date of the certificate. picie and

Munsarim.

—————

Clerk.

Date——————
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. Oh In the Hon'ble High Court of Judicature at Allshsbad,
; | Lucknow Bench, Lucknow.
Writ Petition No. /249 of 1980,
, Mahadeo Prasad oes Petitioner
Versus
.
. Dévisional Railway Mansger,
and anothere ore Opp. Parties.
INDEX
S.Noo Particulars Page No.
‘\,Q~Q\%&T\‘W&/ .- [
1. l8rit Petition 1109
4
~ ‘ 2e Annexure No, 1 oer O}*" o
\ ; ,
3¢ Amexurs No, 2 ses N
N 85 Annexure No.f 3 ces V&
| 50 Amaexure No, 4 - coe >
S 6. Amexure No, 5 oo WY
7. Annexure Yo, 6 ees N
8, fommxrxmdtuy Affidavit XL |6 —\9
.1 Vak&'!.a‘bnama - . X ,\%

Lucknows D2teds ( SeCe Misra )
Adwvocate,
May 3; , 1980. Counsgel for the petitioner.
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In tho Hon'blo High Court of Judicsbu¥c & Allshabed,
Lucknow Bence, Lucknov,

Writ Potition No. |{ o 1980

Urit Potition undcy Ardicle 2%
of tho Congtitution of Indle.

Hehedco Pranad agod sbout 55 yoars, son of Rom
#bhilakh, rosidcnt of 56'7/183, ‘Anaend Nager Berha,
P.8, Alamdbegh, Isuclznouo

eves Potitiomnor

} Orsus

1. Diviaidnel Reilusy HanagG:, Tlezratgenj, lahatma
Gandhi Mevg, Lucknov,

2, 8onior Divisionel Porsonnol O0fficor ( §coier D.P.O.)
' Nov%hemf Railway, HezDcolgan), Hahatne Qandni Harg,
Lucknov. ‘ ‘

cooo Oppooito Pertico.

Tho huwbic pcRitionor nemod gbovo beg to submit

as undorie

1. That tho potitionor was gppointod onm 8.7.45 ia |

tho poest 0f Lgap-men in tho Northorn Rallvwey,
Cherbagh, Lucknow, by 8tatien Suporintondoln‘t
NHorthora Rellwsy, Charbegh, Buckmouw., Thoroafter

ho vwos promotod ac Lamp-Jzmadar umdor Station
Nagbtor Pratapgara. - ALROGT th_at he was ogaln

rostod back 1B tho Diviciomel Supoiistomdoni'o
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Thet a8 slroedy statod oarlior tho potitionor

s

would be comploting only 55 yoars on H0.6.30
end would bo complothug 58 yosrs om 30.6.83 and
thus he could be rotirod only o 30,6083 and not

on 30.6.80 os hos boca ordered by tho Opposito

Party No. 1. Tho abvovo sald order thus is illogal.

That tho abovo galid ordor of retiring tho patitioner
datod 16.1,86 has boen passod w:lthm;t giving euy
notico vhatsoovor to tho potitionor, This is

1aeonﬁravention to tho Estgblichmont Rulos of

4ho Railwsay Board No, B(G)61 K 11/10 of 2,1.62

vhich provido thet in caso the Class IV »stafg e
notico @o Gach individual cmployco should be

B \ R .
igsuod one yoear advaenco of tho dete of Suppcren-

nuption,

l;‘ha:f___i;ho:a a2bove gaid order datod 16.1.80 is
abpolutoly illogal, arbitrary end ageinet tho
_principle of netural justice gs ncithor amyy
notico had boen sorvod bofore pessing the sald
ordor upon the potitionor mor army opportunity
of hozring was providod ¥0 him and tho eamc has
bocn passod without considering or looking into -
tho sorvice rocord of the petitionor at ;11.

That ¢ho ssid order of rotiromont ies 1llogsl exd
- eCious Al 7
arbitrary and,-\voilative of Article 311 of tho

consitution of Indig.

That tho petitionor is being 1llegally rotired




10,

1.

13.

RS

Vv
.

gt tho agc qf 55 vyoaﬁrs vaon the ag0 of retircaont
i8 58 yoers. Tho potitionor is boimg descriminated

from tho similary placod cuployces vho arc boing

pormittod to work unt\ill thoy attain the ego of
vhon VW

58 ycarso /‘m:.ra potitionor 1s being rotired gt tho
gg0 of 55 yoars.

That tho potitionor after having received tho
impvgnod ordor datod 16.1.80, personglly woltho
Opposito Party No, 1 and wade roproscntgtion
vefore him,a&d bringing &&m the above sfﬁd fact
in his knowlodgo, but nothing was dono on tho

sam0 by Opposite Partics,

Thet tho potitionor thercafter on 18.3,80 méde
representationvto tho Opposito Party No. 1 with‘
rogard o the above said 1llogal ordor of rotiro-
mont through the Northorn Railway Union which is

a rogistored body. The truc copy of the sald

ropresentation is Yoing annexcd herewith as

Anngxure No, 2,

That in reply of tho ebovo said roprescotation a
lottor was roceived from tho office of tho
Oppogite Party no. 1 acknowleding tho reccipt of
tho gbovo said represontation, A truc copy of tho

sefld lottor is bofng emnoxed herowith Annoxure ¥No. 3.

That a8 no action wae takon %0 tho abovo said

ropresentation of the potitioncr by ¢ho Opposite

Party no.\ oxcept acknowlodging the £ receipt of
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tho szme vido Anmexuroe No. 3 Tﬁe potitioner once
again gavo a rcminder to tho Opposite Pamy No. 1

through its union vido lcttor datod 1.4.80. The receipt
_ of tho samo wae agaln acknowlo dge by the offiee of tho

Opposito Party ¢hrough a lottor detod 2,4.80, A two

copy of tho potitionmor's rcmindor dedd 1.4.80 18

boing smnoxod horowith as smpsuxo No,4 =d the lottoer

of tho Opposito Party dstod 1,4.80 is boing emnexed

horowith as Apnoxure No. S.

14,

15,

Theat once agsin as nothing was dono on tho sald
represantation a ¢ reminder of tho potitioner was
sont to tho Opposite Party on ﬂéef\l &5}3‘8” Tho
truo c;py of which is boing snnoxod herewith as

‘Anpexuro No, 6,

Th;t inspito of the above ssid representzstion and
remindors aftor reminders sant by tho pot:ltionm}
i{® tho Oppoeito Party have failed to take any

decision umm or action upon the same and I no
Goedstnn. ¥o- tQkn BIPERG 30.6.80, tho petitiomer

will %o rotired thoreby causing him 1rrcparabio
<5 .

loss =nd injury ‘and\whioh any action tskon by hinm

in tho court will rendor infructuous and will

b0 inoffoctivem thgreforo, ho oompelled to file
tho prosont writ potition,

That if tho impugnod ordor dsted 16.1.80 issucd

by tho Oppositc Party no., 1 is not stagyod till
the disposal of the prosent writ potition, the
potitioner shall suffer irrepasrablo loss and injury

which cannot be compensated in torms of moncy end
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ho will be deprived of to work on tho szid post

for snothor 3 yozrs,

Thet heving no othor altorngiive and efficecious
romody, tho potitionor is filing tho present

writ Potition cuonget othor on the following

groundss-
Tounds

Boecanso the ordor of retiring the potitionor dated
16.1.80 has boen passed without giving any notics
whatsover to tho potitionor. This is incontraven-

tion to tho Establishmoent Rules of tho Railwgy Board

No.B(G) 61 R 11/10 of 2,1.62, which provido that

in caso the clawsd 1V staff g notice to ogch
individusl ewmployoce should bo issuod one year

advence of tho dste of Suppraneuetion.

Because tho gbove seid ordeor da_tod 16.,1.80 1is
sbsolutely 1llogal, arbitrary end zgzinst the
principle of natural justico a8 neither any notice

had boen sorved bofore passing the said order upon

tho petitioner nor amy opportunity of hoaring was

providod to him and tho same has gl80 boan paseoé.
without considoring or looking into tho sorvice

rocod of the potitionor et all,

1

I1I.Boceuso the sald ordor of rotiremont is illogsl

and arbitrary ond viol giive of Article 311 of
the Consgtituiion of India.
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Bocaise the petitioner is being illegelly retired
et the gge of 55 years only when the age of

rotirement ie 58 yosre. The petiticomer is kg

being dlscrimingted from similerly placed employees
who are being pemitted to work until they atain

the age of 58 yeers when the petitioner is being
rotired ot the age of 55 yoars.

Beczuse the impugned order ie violabive undsr

Article 14, 16 end 19 and 311 of the Constituticn

of Indie.

wherefore the petitioner respectfully prays for

following remedies:-

That a writ or order in the ngture of Certiorari

be issued qusshing Mnrexure No.i deted 16.1.80,
issued by the Opposite Party No. 1, by whichk the

{g &=
petitionerLﬁm retire on 16,6.80,

That a writ or order in the nature of Mendamus

be issued directing the Opposite Party mot to |
give effect to. the szid order dated 16,1.80
coutained in Anrexure No. 1, 80 for as ageinst

the petitdomer,

Any other writ, order or direction as this Homn'ble

Court doem. just and proper imn favour of the
petitionor,




. 1

(d) Cost of the petition be awarded to the petitiomer
| sgeinst the Opposite Parties,

e
LucknowsDateds { 8.C, Misra )

’ Advocete
Yay '9) s 1980, Counsel for the petitiomer,

hae & W0 C%"f"‘ w o \\}G\QAIWW
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In the Hon'ble High Court of Judicature at allahabaed

lucknow Bench , Lucknow : , i .
Civil Misc. an . No. of 1980 *
. < o~
. ()
Inre: - =N
A\l
™~ ..
writ Petition No, of 1980

Mehadeo Prased aged «bout 55 years, son of Ram «bhilakh, resident of 367 / 183,

sanand Nagar, Borha, P.8. alambagh, Lucknow,

sSescovronm s th.u»LHHOQ.sAU

Versus

- o v oty -

¥

»(fé\ 1. pivisionalRailway Menager, i arutganj, mehating Gandhi sarg, Lucknow,

o]
<

senior Divisional Personnel Officer ( Or. D.P., O. ) Northern Reilw.y, Hazratganj,
~

i / -

3 -

:Ermd.:mv,s%; mary, wucknow . / _
. oy ¢ < A

e s v esoec0evsrrses s Q»,.&“..u MUQR‘,.F._.,QMQ



Statement shiowing particulars of stafl due retirement in JULKE 1980

for the rurpose of initiating

preparation work in &/Cs Office in regard to payment of Frovident Fund Money {( Ref. Rly. Bo.'s

te)

letter NWo. 512/ 1/ 28/ 3 bated 6.9. 1952. )

31, Mame and farther's Designstion PF &/ Cs and JStation DbDuate of Ceuse Rule »ension Rem,
No . - Name Folio INo, worked reti:ement of governed of
buring underaye teril s Mmmnmwm SRPF
the pro limit. ination paey P.  Optee
ceeding of serv F.
6 nonths ice. 3.L.a/0.
. leave,
72. rahadeo rd.S/0 Fecora ,
Rawm «bhilakh Sortor 512442 DR.1 Uffice 30.6.1980 ~do- - Pansion.
ko,
%WM mmy
(AN 0~
3\ m < -
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, In the Hon'ble High Court of Judicsture &t Allzhsbads

’ / . (V
4D /
)/

9 ’ Lucknow Bench, Lucknow, \
¥rit Petition No. of 1980.
Mahadeo eese Petitioner -
Jaraug,
. ‘% ' Divisiongl Reilwsy Msneger - :
Q and gnother, cee Opposite Parties,
Py
—~ Annexure No.2
| Phone ( Office: 396
( Res, 354.

NORTHERN RAILWAYMEN'S UNICN.
(Registored and reéognieed)

Affilisted to: All Indla Reilwaymané' Feaerstion and
Hind MazdooTr Sebha.

~< Noar Guerd's Running Room
= Charbagh, Lucknow, -
' Deted 18th March , 1980,
N\ | No. NRMUJ/54/198 _
:ﬁ(&}é The Divli. Rly. Manager,
Northern Railway,
~ LUCknOWo
Doar 8ir,
Q}b»/ ' Reg: Early retirement of Sri Mghadeo Pd.,
9 Record Sorter, DR Uffice, Lucknow,
As\ Ref: Your No. E/Settlémont /Retirement/

1980, date(l 1601019800

Above nemed is being retired omn 30.6.1980 instead

0f 30.6.1983., Kindly cell for the service record end
A ,‘\17/@(/&/ do the needful undeT advice to this Union,

Yours feithfully,

( Divl. secretary )

True copy.

AN
\\\ K - : . ORI B T
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J«[>> In the Hon'blo High Court of Judicsture &t Allzhsbad,

Lucknow Bench, Lucknow,

yrit Petition No. of 1980,

Mahgdoo | ces petitioner

Yersus

Divieionel Railwey Menager
CTRY end gnother, | ees OpP, Partios,

- Lsnneure No, 3
NORTHERN RAILWAY.

Yo. 963}52/NMU/ ¥isc./80 - Divli. Ry izanager's Office,
Lucknow; Dt. /3/1980

i

The Divisional Secrotary, ,
N.R.Y¥.U. v Near Guards Rgo Room,
Charbagh, Lucknow.

. Reg: Early rotiremont of Sri Mzhaded Pd.,
Y | Rocord Sorter, IRM Office, Lucknow.

Your letter No. NRMU/54/198  Di. 18, 3,80,

N hes been received in Union Cell, DRM office, Lucknow

Q ' for necesgszary ection. It has boen registored gt S1,
' Yo. 340 NRMUZMarch/80.

Yours fzithfully,
(SELI)Union,

True COPY .«

Rl |

Ok
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) In the Hon'blo High Court of Judicsure st A11zhabad,
Lu cknow Bench, Lucknow,
writ Potition No. of 1980,
¥ zhadeo . ecee Petit ioner
' Voraug
» Divigional Reilway “anager, i
\,Tt’r end enother, eee Opposito Parties.
‘ Annoxure No,4
,/M ' NORTHERN RAILW.AYMIIN'S  UNION.
i (Registered end Recognisod)
AFFILIZMED' TO: ALL INDIA RAILVAYMENS' FEIEKALION
AND HIND MAZEOOR SABHA.
NEAR GAURD'S RUNNING ROOM
CH/RBAGH LUCKNOW.
: DAED 1,4.1980,
No. NRMU/54/198
“ " The Dvil Rily. Meneger,
™ “orthern Reilway, Lucknow.
ﬂ« Rogs Eerly retiroment of 8ri Mahsdoo Pd.,
\\~~ ' Record Sorter, DRM O ffice, Lucknow,

Your kind sttentiion is invited to this offico
lottoer of oven number dt. 18.3%.80 duly roegistered in
Union Cell at S1. No.340/Merch/80 to which no action

‘has boen takon 80 far,

You are therefore requostod to tzke an eerly

action undor gdvice to this office,
29h5t

Yours faithfully,

( Divi. Socy,)

5T
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\f ‘ In the Hon'blc High Court of Judiceture at Allahebad,?%)y
Lucknow Bench, Lucknow.

writ Fotition Ko. of 1980,

¥ shadco oee POtitionor

Divisional Retlwey Menggor,
ond another, ooo Oppositoc Partics,

\w}“ ‘ Apnoxure No,S,
"" 0
— —OROHL BALLIAL

No. 961E/NRMU/ Misc./80 Divli. Rily Menegor's 0ffico
| Lucknow; Dt. 2/4/1980, -

The Divieional Soecrotery,
N.R.M.U., Noer Guards Rg. “oom,

Cherbagh, Lucknow.

Dagr 8ir,
- Regs Early rotircment of Sri Mehadco Pd;
Rocord sorter, DR 0ffico, Lucknow,
Your lotter No. NRMU/54/198 deted 1.4.80
N has boen roceived in Union Coll, DR Office, Lucknow,
for nocossary action, It has boen rogistored at Sl.

No. 287 NRMU/#prid/80.

Yours feithfully,

(SWLE)/ Union,
For Divl. Rly. Manzgor,

<
O
N
o
RELLT g éry

TTUG COpYy.

D5(D6

a)ST
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ﬁ In tho Hon'blc High Court of Judiceiuro gt Allghebad,
Lucknow Bench, Lucknow,
writ Petition No. of 1980,
M ghadoo 0o potitioncr
Vorsus
Divisionazl Reilway Menagor, |
and amther, .o ..Opp-. Partige.‘
. k Anpaure No, 6
2 NORTHERN RAILWAYEENS' UNION
~ (Rogistored and Rocognisod)

AFFILIATED:s ALL BNDIA RAILWAYMENS' FEIBRATION AND
HIND ¥AZDOOR SABHA

NEAR GUARD'S RUNNING ROOK
V.P. Trivodim CHARBGH LUCKNO.
Pivl. Socretary. Datod #priI$ 1680.

¥ )
Rof.No. NRAU/54/19832¢
Doar 8ri Gupts;

\\ Rog: Early rotivomort of Sri Mehadoo
: Pd., Rocord soxter, DRM Offico,Lko,

N | 1 would liko to invitod your kind sttomtion to this
BN - offico lottor of ovon mo. datod 18.3.80 duly rogd. knno
N gt S1. No. 340/ March / 80 in union coll ¢o whick mno

action hae boen taken despito romindsr of ovonm nmo. detod
104,80 rogd. gt B1. No. 387/Mpril 80, |

Eox 711l you look &nto tho mattor porsonmelly and
igsuo ordors without further dolay undor en advice to

/}'\&ﬁ Q’BT&S this union,

¥ a With bost wishos.

% /3}6 . Yours eincoroly,

(V.P. Trivodd )
- 3pd ﬁ,K. Guptsa, '

Sr. Divi. Porsonnel 0fficor,
% wothorn Railway, Lucknow.

Truo copy.
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In tho Hon'blo High Court of Judicature ab A‘.llat}:gad,

Lucknow Bonch, Lucknow,

writ Potition No, of 1980,

1980

AFFIDAVIT u
79 S

HiGH courr N Xy

ALLAHABAD PO S S AP e .._’
"Mehedco Prasad . coo Péiitionor

Yarsua,
Divisionel Reilwey Yenagor,
end snother . esoe Opp. Partioes,
ARL5 eyt

I, ¥Maladoo Prasad agod gbout 55 yoers, son of
Rem Abhilekh, »osident of 567/183, Anend Nagar Barha,

P.8. Alambegh, Lucknou, do hoooby eolemnly affimm
end stato gs undor:-

1o Thet the doponont is the potitioner in tho thove

potod case end is woll convorgent with tho facts of
thoe csase.

‘Lparas 1 to 16 ofc/

2, That the contonts of/pho mccompanying writ potition

are truo to my own knowlodge,

§—" '
3, That ‘annoxurog {} to 6 of the accompanying writ
potition ero true copfioe and thay heve boen duly

couperod with thoir originels.

Lu oligowmatea: » Doponent
Hay Cf o 1980, _ \

I, tne above-nzmed deponont do hereby

vorify thal the contents of paras i to 3
of this affidavit are trus to my own
knowlodgo and no part of it 1is f=1s¢ and
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.

(57 0

"\ /AN
19

snd nothing material heas ‘peen

concogled, s0 help mo God,

\
HELA qUIL,

Doeponent

I identify the deponent
vho hae gigned before me,

Aol b -8,

Advocat e,

Solemnly affirmod befors me on May <, 1980,

t olle Dy STi M dog PT d, the
a \‘Zla-oaea//p me by Esa%% rasad, oA
do onent vho io identified by sris.cC. Hiera,

Advo cate, High Court, Lucknow Bench, Lucknow,

I have satisfied myself by examining tho
deponcnt that he undsrstandsthe contents of
this affidavit thich has boen read over and
explained to him.

L
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1,
s In the Hon'ble High Court of Judicature at Allahabed
2 . . n; ° : gckmow h,Incknovw. °
3
In re: .
Mahcdéeo Prased - ' ---Peti%ion_er.
_ ) Versus | "
rw?Z/ Divisional Rly.Henagsr end another ---0Opp-parties.

e
e

Writ Pet.¥0.1249 of 1980,

A £3dagit
1, Hahsdeo Pra,aad,a@d about 55years,son

of Ram Avhilgkli, vesident of 567/183,incnd Fegar,

Barba, P, S. Al embagh, Luoknou, do hereby solewily effimm

end stats as under:

i. That the deponent is the petitioner in the above
notsd case end is tell comversent with the facts of
the case.

2. Thet ths deponent in cemplispce with the orders
dataed 20.5.80 passed by the Hoa'ble Court,hed served the
notices of the present vrit petition perscnally through
Dasti sumwons upon the opposit_e-paxt:iéso Ths notices
vere received by Sri memulleh, vho is the clerk in

the receipt sectién in the office of the opposite-
parties. The dasti cummons bearing the signetares

of the eforesaid clerk is being filed along fith this

effidevit. " FEA Gl

- Incknov, dated Dsponent.
;: 2 ° 60 éo ° pon '
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I,the deponent abovenamed verify
that the contents of paras 1 end 2 of this
affidavit are true to my ow knovledge and

‘ AT U4 ,
s no part of it is false and nothing material

has been concealed so help me God.

Incknou,dated, mj Zet

) 2.6.80 | Deponento

*<\7 / 1 identify ths deponent uho
o has slgned before me.
~ stianTs
| Advocats.

Solemly affimmed bsfore me on ‘)/{ ( (0 0
&b | UosAe/PM, by MW*Q"AD

the depotient vho ig identified by

shpi S, C - h~— -

Clegk-to Shpi —~

Advocate High Court Allahab&,do |

o I have satisfisd myself by exemining the
@ deponent that he understends the conteats of
this affidavit vhich have bsen reed out end
explained by me.
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In the Hon'ble High Court of Judicature at Allahabad,

Iucknow Bench,lucknow,

Writ Petition no.I249 of I980

Mahadeo Prasad (Petitioner)

Vs.

Divisional Railway Manager,

Hazratganj and another,
(Opp.Parties)

~ Counter Affidavit
on
behalt of opp.parties.

: N
I,K.K.Mehtag aged %sgpt 54 years,

son of s V"B.i. Mellsi- yAssistant

Personnel Officer,0ffice of the

Divisional Railway Manager,Northern,
Railway,Lucknow,do hereby solemnly
affirm and state as follows;-

I) That the doptment is Assistant

P Personnel Officer in the office of the Divisional
\\‘6@’

Railway Manager,Northern Railway,Lucknow and is
fully conversant with the facts déposed to belei.
2) That thne deggnent has read the
writ petition filed by the petitioner and has understood
the contents thereof,
3) That the contents of para I of the

petition are admitted,

v




$¥£5
,
(2 v
4) That the contemts of para 2 of the
writ petition are not admitted as stated.It may be submillzd

tha%f%ervice record of the petitioneg_has been lost.

and in spite of best efforts,it could not be found

out. The contention of the petitioner that his date

of birth és recorded in his Service Record is

30.6.25,is not correct, as,apért from Service Reéord,
.Eggﬂggzz—;;*;;;;;—;;_;iss recorded in other Establishment
Records. After petitioner's promotion to the post of
Daftari in the year I963, a Seniority List of Daftaries

&
(éradg<200-259)was prepared in which the date of '

birth of the petitioner vas meptione& as I.7.1922,

~

The petitioner who had an occasion.to file objections
against the entries in the Seniorivy List, did not
cnallenge the correctness of the date of birth
nentioned in the said list. An extract of the
Seniority list ,relgting to the petitione; is figked

herewith as Annexure A-I.

The petitioner in h&s capacity as Railway
employee hﬁd also taken loans trom O & R Railway
Employees Primary Cooperative Bank ILtd.Lucknow of
the Northern Railway and in thé application Forms
which he submitted for loans,he himself had
mentioned his date of birth as I.7.1922, It may e
pointed out that the particuiars filled in by the
employee for loans are vepiiied by the Establishment
Department and égéﬁ%ioan is sanctioned.At least

on two occasions in the year I973 and 1976 ,when
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(3) }

he had éememded/loans of Rs.700/- and 400/- respectively
he had mentioned his date of birth as 1.7.1922.This

date of birth i.e¢ I .T7.1922 is also recorded in the
Staff book.

5) That in reply to para 3 of the
writ petition, it is submitted that as per records
in the office of Divisional Railway Manager,lucknow,
the petitioner atfained the age of superannuation

on 30,.6.1980.

6) That the contents of para 4 of the
writ petition are not disputed. Since the petitioner
w%izfg/gjic&neﬂ the age of superannuation on 30.6.8q’
ﬁis name name was included in the Retirement List

issued on 16.1.I980,

7) That the contents of para % of the
writ petition are denied. As submitted above, the date
of birth of the petitioner is I.7.1922,This date of
birth is recorded in the Staff book and in the Seniority
List and also in other records referred to above,
On the basis of the date of birth as recorded in the

Service book and other official records,?&iépetitioner

gy it ,./
atvaived tue age of superannuation on 30.6.€7.

8) That the contents of para'6 of the

.

writ petition are not admitted as stated. It is further
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submitted that Retirement List of Staff who were to
be retired in the year I980 has already been
circulated vide this office notice no.M/Establishment/
Retirement 1980.1t may further be submitted that if

Hon'ble court §$ of the opinion that retirement

notice should have been issued one year in advance
it would not postpone the petitioner's date of

superannuation and as per his service record,the '
petitioner had attained the age of superannuation

on 30.6.1980.

9) That the contents of para 7 of tune
writ petition are denied. It may be stated that fhe
list was circulated on 16,1.80 in which the names

] I

of persons who vere to attaintd the age of superannuation
in the year I980 were mentioned,Since the petitioner
was to attained the age of superannuétion on the
basis of his date of birth as recorded in the
staff book and other official records, it was not
necessary to issue any notice to the petitioner.(The

principle of natural justice were not applicable

in the instant case and the petitioner's contention

to the contrary is not correct) L//////// \

I10) That the contents of para 8 of the

petition are denied.

I1) That the contents-qf para 9 of the
petition are denied. The petitioner had attained
the age of 55 years three years ago and in tue year
I980 he witained the age of superannuation on

30.6.1980.
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12) Thagsgara 10 of the petition is denied.
13) That in reply to the contents of
para II of the writ petition, it is submitted that Uz
Union sent a letter to the Divisional Railway
Menager,Northern Reilway on 18.3.80 in which dnly
this much was stated that the petitioner was being
retired on 30.6.I980 instead of 30.6.1983 and that
the Service record may be called for and needful
may be done., It will be éertinent to note that-
it was not a representation of the petitioner ,and
it was not indicated in the said representavion
that his date of birth was 30.6.25 as pleaded by

him in para 2 of the petition.

’ ) V
I4) That the contents of pzza I2 of the

petition are admitted.

I5) That in reply to paras I3 and I4 of the
writ petition,it is submitted that a reminder was

again received from tne Union,whicn was registered

in the Union Cell.

16) That the contents of para I6 of the

writ petition as stated are not admitted. It is
submitted tnat petitioner's date of birth as recorded
in the 3taff Book and other official records isv
1.7.22 and on the basis of this date of bartn ne

was notitied tnat ne would attain the age of
superannuation on 30.6.80.(There.was no question

of causing any Irreparable loss am injury to the
petitioner,as the petitioner attained the age of

superannuation on the basis of the date of birtn

A
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as recorded in the official records.

'I7) That the contents of para I6 of the

petition are denied.

I8) That in reply to para I7 of the
petition,the debonent is advised to state that
the grounds set out by the petitioner in this
para of the petition are not tenable in law,the
writ petition lacks merit,and is liable to be

&2} dismissed with costs.

Lucknow Dated: Deporient '

“_L-1lo _—
& ,1980
I, ﬁhe above named deponent,do hereby
verify tnat the contents of paras I and 2
~\ are true to my own knowle dge,those of
paras 3 to 7 ,8 edkcept bracketed portion,
“ 9 eicept bracketed portion,I0 to IS5 ,
g\ﬁfi | 16 except Bracketed_portion,and péra 17
0:\/( | are true to my knowledge based on record,
\§\<§A which I believe to be true,and those of
: bracketed portions of paras 8,9,and I6
- are true to my belief, and those of para iB
are based on legal advice. No part of it

is false and nothing material has been

concealed,so help me God,

)
., -z\/e/}—’("& )
. /ZL/
Lucknow Dated: eponent

<Y 1o -
A, » 1980
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In the Hon'tle High Cowt of Judicature at Allahsbad,Lucknw Bendch ,Luclnowv,

Writ Petition no.12+9 of 1980
Mahadeo Prasdd Vs, Union of India and others.

. o0

exure A-
Extract Seniority List of Daltaries Grade Rs.200-3-206-4-234~EB-4-250 Sanctioned strengih
wmmg.. Tenp. .H@me

§l.no. Name .Desig. Date of birth Date of wmem.ow wwdmwmm confirmed Remarks

= apptt. confir, : -
1§riMahadeo Daftari  1.7.22 wwwmmww 28.8.55 - - N provi. as R/S
2.

8.

k.,
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Appe]lant
Versus Petitioner

ol 3 1N‘T’D‘efendant .
¥ R, ™ i;l 3 1 t Q;‘n{:

4
© The Premdentfﬁof India do hereby appomt and authorlse Shri... f f 7 2'*/ %ﬂ/

\'O Mﬁé e shoet

* . . . PRTY

erensr s seey

‘[oI appear, act, apply, plead in and prosecute the above described suxt/appeal/proceedmgs on
behalf of the Unlon of Indla to file and take back documents, to accept processes of the

_ Fcutmg for the Union of India SUBJECT NEVERTHELESS to the condition that unless
ress anthority in that behalf has previously been obtained from the appropriate Officer of
tc,Government of India, the said Counsel/Advocate/Pleader or any Counsel, Advocate or
Pleader oppointed by him shall not withdraw or withdraw from or abandon wholly or partly
th’e suit/appeal/claim/defence/proceedings against all or any defendants/respondents/appellant/
plamtxﬁ'/apposne parties or enter into any agreement, settlement, or compromise whereby the
sg;t/appea]/proceedmg is/are wholly or partly adjusted or refer all or any matter or matters
. ar’;ising or in dispute therein to arbitration PROVIDED THAT in exceptional circumstances
| I -sufficient time to consult such/appropriate Officer of the Government of

parlly adjusted and in every such case the said Counsel’Advocate/P]eader shall record and
ommumcate forthwith to the said officer the special reasons for entering mto the agreement,

m it or t[mpw\mlse ' 4
. &, *-' resze;t %Eby a“lCCS to ratlfy all acts done by the af01esa1d

)ﬁl‘l%s\ ................................... N v asnnen woenscsscens BTTTTe vet aiaratei0natas

1n pursance of this authority.
IN WITNESS WHEREOF these presents are duly executed for and on behalf. of the
P1 esident of India this the.. day of .

Dated.... 2.5,/57...198 0

RIP.P. Delhi—19/9—1/153~7500 F
i N7

. T T
. TOTIL

guT ®Ya mﬁéﬂi alaerl &
sulq wlaiad
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In the Hon'ble High Court of Judicature at All 3habad

Lucknow Bench, iLucknow,

5 10893
UAFFIDAV[""‘
1 1&; Y

S
“""l-&GH COURT

@Lumwm ew,a /

Writ “etition No. 1249 of 1960

fahadeo Prasad " . e.. Petitioner
VSe

Divisional Railway Manager

ee OpPe parties

-_

filed on behalf ¢f <theopposite=parties by Sri KeKe

Mehta .

A Ibgt I Mahadeo Prasad, aged about 55
years, son of Ram Abhilakh, r/e 567/183, Anand Nagar
Barha Road P.3, Alambagi, Luckinow do nereby soleinly

atfisin and state as unauer

1. That the depoment is the petitioner in the
avove noted writ peiitien and as such is fully
conversant with the facts and circuustances of the
case. ihe contents of the counter affidavit have been
read over and explained to 2e him and he has fully

understood the same.

ey
“Zoe That the contents of Paragraphs 1 to 3 of the
counter aff1dav1t need not reply.
3. That ths contents of Paragraph 4 wHich are

contrary to those of paragraph 2 of the writ petition
are denied anc those of the writ petition are rgiteratec

T . a et arl cT AT GabLe wvi
to be cerrect. It is once again asserted tnadt dawe B



T JHi

—muexsany vide annexure Noe. Al.{ The deponent is

PLrTh of wWie petitivncer 1s 30.6.25 aind the same date was

recorded in the service recoras ef thepetitioner which

Y

is ig‘the possession 0f the opposite-partdes, and since
s5ald - .
wig/ seivice Tecord 1t a clear gproof of the date of

same has been misplaced and lost. It may be mentiened
here that the service record of an employee is a very

3

n sucn a

e

important document which is not kept

d«

manner s¢ that the sace may be lost. It is correc

that the petitioner was prowoted o the post of

Daftari in the year 1963, out it is wrong to say tnat

~

the seniority list of Daftaris giade of fse 200 = 250

e

was prep:sred in which the date of obirtn of the

R
petiticner was mentioned as le7.1922, Bveld uifuﬁn.
sfaldegedyseniorigy.Listwas ., . prepzred, the saue
w2s not published or brought to the knowledye of the
peti tioner ana the petitioner hasno informeiion tTill

N ,

date of any publicetion of such seniority list, and as
such there was no occasien as alleged for the
petitioner to file any ovjections against the said

seniority list. The petiticner has for the firs. tiue

couwe to know awut the said seniority list throgh the
“present counter artidavit U

advised to state that the sala gate of virth siows
in tne sllegea seniority lisc cannot foma the basis
tor aecioing the aate of birth of the petitioner,
The aate of birth can be only verified ana deciced
through the service record of the petitioner).

It is admnitted that the petitioner in his
capacity as rallway euplovee had taken loans t:od e
naitway Swpiovees rriwary (oO~oOparative sank  1to.

Lucknow, put ic is strongly denied that in the said
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3. ¥
application forms whicn he had submdtted for loans,
he had mentioned his date of pirth as 1.7.1922. The
deponant har not filled the said column avout the date

- i T

of pirth as he was a&ged »y the loan sanctioning
authority that it was not n-cesary to till that column
and as such he had left the same untilled. If any
such date of birth as alleged in para unaer |
reply is wentiones in the said application forms, then

the same must have been got fille

Q.

up oy the raiiway
authorities themselves simply For the purposes of
retiring the petitioner prematurely, and this fact
can be  verified oy looking the criginal application

form and DY comparing the same with the handwriting

of the petitioner. The facts contrary to the above

stated in the answering paragraph sTre false and

denied.
4, inat the contents of para 5 of the counter
atfigqavit ars false and denied and the contents ot

para 3 of the writ petition are reiterated to pe
co:rect. It is turther supmitted that as per record
of the petitioner maintained in the office ot the
opposi te-parties the petitionEI-wiil be attaining th

age ot superannuation on 3V.6.83.

5. ihet in reply to the contents of para 6 of
the counter-attidavit it is stated that the petitione
was to attain the age of superannuation on 3P.6.

[ SN
83 ang not on 3V.6.8 as atieged by the opposite~
party and nis name was illegaliy, arvitrary anu
mala fide includea inthe retirsment list issued
on 16.1.1980.

6o That the contents of para 7 o¢%f the counte:

" a¥ficavit are false ana are denied ana those of

para 5 of tne writ petitvon are reiterates To we

COrract, In view oI Tne ra2cts alrezay statea
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éezrlier in t s rejoinaer affidevit, the answering

persgreph needs no further reply. However, it is
further stated thet the date of birth of the petitioner
as recorded in the records of the lunicipal Boerd
Bsghireich is 2lso shown as 30.6.,25. The aeponent has
obteineda g certified copy of his birth certificete and
is filing a Photostat copy of the szme alongwith the

rejoincer effidevit as gnrsxure ng, R-i,

7. Thet the contents of pers 8 of the counter afficavit

are falese end srs deniec and those contzined in pars 6
of the writ petition are reitersted to be ccrrect, The

retirement 1list published on 16.1.81 is illegzl and

that =5 the szme is in contravention of the established
Tules accoraing to which the petitioner should hate been

issuea notice one year in advence s8¢0 =28 to enzble him to
file his objections agazinst the szme, and this was not
done simply with the mala fide intention so &s to not
give zny opportunity to the petitioner for reising his

objectiong against the illegel notics of rstirement,

8, That the contents of para 9 of tne counter affidavit
are wrong and are denied end thoss contazinsd iﬁ para 7

of the writ petition ars reiterated to be correct, The
su‘omiésions maae by tﬁe deponent earlier in tais Trejoinder

affidavit ars relied in rsply to the answering par agrsph.

Jo That the contents of para 10 of the counter affidavit
are wrong and are denied znd those of para 8 of the

writ petition are reiterated to be correct,

10, Thst the contents of pare 10 of the counter af figavit
are falsz and are denied znd those of para 9 and 10 of

the writ petition are reiterated to be correct, .

11. That the contents of para 13 of the counter affidatit
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are false and ars deniad and those of psra 11 of the
writ petition ars reiterated to be correct. It is
m\/;;ong to ssy that the petitioner haa not ma&e any
representetion in the actual sense mmc the
authorities end had simply got sent a letter to the

D R Lucknow, through its Union, In fact he had made
detailed representztion personally dated 2.,5.80 adoressed
to the General Nansger, Northern Railway, Heszd Querters,
Office, Baroda House, New Delhi, A copy of which was
also forwarded to the Divisional Regional Manager, Nor-
thern Railwsy, Lucknow for information and necessery
action. This repressntation was duly served upon the

office of the Generszl Mansger, New Delhi, =e well as
v

Divisionel ¢ Regional ianager, “ucknow.and the petitioner
has a raceipt of the same , but unfortunztely no action

whatsoever has been tgken on the said representationg
also till date. 4 true covy of the said representation
dated 2.5.80 is being annexed herewith as Anpexure

No, R-2,

12, That the cuntents of paras 14 and 15 of the

counter affidavit need no reply.

13, That the contents of para 16 and 17 of the counter
affidavit are fzlse and are denied and those of paras
15 and 16 of the writ petition are reiterated to be

correct.

—
14. That the contents of pare 18 mx of the counter

G
affidavit are wrong and are wxaxg denied and the

deponent is advised to state that the writ petition

is full of merits snd the szme deserves to be allowed
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with costs end they stay order passed in favour of

the petitioner deserves to be confirmed,

15, That the petitiomercoudd not file: the present

affidgvit within time szllowed as he had to collect
certzin documents and necessary papers asnd necessary
jinformations for filing the same and the delzy was
caused due the sald reasons which deserve to be condoned.
| |
AT G
Luckuow:Dgteds Deponént

Jenuary { Y, 1981.

I, the above-nemed deponent do hereby
verify that the contente of paras 1 to
15 of this affidsvit are true to my own
knowleage and no pert of it is fslse

and nothing material has been concezled,

80 help me God. .
‘ NS T 6E YarC

Deponent

I jcentify e degonant
who has siged before me,

A/f'c\a/t\e./

soimnly affirmed before me on Januarp 14, 1981
at (),W by Sri Mahadeo Prasad, the deponent
who is identified by Sri 8.V, HMisra, Advocste, High
Court, Lucknow Bench, Lucknow.

I have satisfied myself by exemining the aeponent
that he uncerstanas the contents of this affidevit

which hss been read out znd explained by me,
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In the Hon'ble High Court of Judicsture =t Allargao.,

Lucknow Bench, *~ucknowe.

Writ Petition No. 1249 of 1980,

Mshadeo Przsad eeo Petitioner
Xsaraus.,
Divisional Railway Mansger
Hazratzen, & znother oo Opp. *arties.
I ]
‘ N He
i Ammeure Noo H-l
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In the Hon'ble High Court of Judicature st Alleghabad,
Luckrow Bench, Luckrow,

writ Petition No. 1249 of 1980,

Mehadeo Prased eee Petitioner

Versug

Divisional Reilwey Hansger |
Hazretgenj and snother
ees. Opp. Parties.

ne Ng,

To

The Genersl ilsnager, -
Notrthern Railwsy,

Head Quarters Office,
Baroda House, New Lelhi.

Sub: Illegel Retirement of azpplicant on 30.6.80
who is & Cless IV employee.

Respectful submission is as under:-

1. That applicant was appointea on 8.7.45 in the post

of Lempman in the Northern Reilway, Cherbsgh, Luckuow by
Stetion Supdt., N. Reilway, Cherbagh, Lucknow. Thereafter

I was promoted s Lamp Jamadar undér Sect ion Master,
Pratepgarh. After that he was agzin posteda in the
Divieiongl Supdt's Utfice N, Fly., Lucknow as Daftari in

tho year 1963, In 1973 I was promoted znd was posted

a8 Record Sorter in the office of the Divisional Railway

Menager, N, Rly Lucknow, ana et present he is working
in the seid office with most efficienty.

2, Thzt the applicent was born on 30.6,1920 and this
sate of birth wes given by him at the time of his initial
eppointwent in the year 1945 znd this finds plece in

the service record of the applicant maintzired by the
D.R.i. /Rorsonel /N, Rly. Lucknow.

3. That sccoraing to Rzilway rules the age of retirement

of & Class IV euployer is 58 yesrs end the =applicant

will attein the g2id sge on 30.6.83, but through a list

issued by D.R.M.N. Rly, Luckrow on 16.1.80, the spplicunt
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is being retired on 30.6.80 by showing the woong dst s
of birth of the applicsnt.

4, Thst actuslly tue reitrement dste of applicant is 30.t
83 according to his dete of birth i.e., 30.,6.1925 which
date of birth is recorded in the Municipal records as

was as the source records of the spplicant meirtzinea
by the Railways,

5 That applic=nt is illegslly and wrongfully being

retired from his post on %U.6.80 instead 0f 30.6.8@,

6 Thest retirwment list was issued by DRM N.R. Lucknow
on 16.1.80 showing the applicent's name at S.No. 72 . lue
applicant on coming to know &f it, personelly met the DRM

N, Kly. Luck.ow snd made representztion sbout the illegal
retirament before 3 years but =211 eftort provea invein.
7 That applicent there¢after on 18,3.80 madé represen=-
tation to the D.Ri. N. Kly Lucknow through Northern
Railwaymen's Union with reé&rd t0 the above szia illegsl
order of retirmen'é which was received by DKM Lu cknow

in reply %b was only- acknowl su-.ed but no action was

teken by the concerned authority.

8., Thnat applicant once agzin gave a rsaminder.to DRM
Lucknow through its union vide letter deted 1.4.80 and
it was to acknowlaedged on 2.4.80.

Je That once mgain nothing wes done on the szid
representetion and once again g repinder was sent on
96.4.80 by the gaid union but no action was still taken
by the DRM's office, Lucknow.

10, That inspite of several reminder no adecision has
be:n tzken rogeroing the representations in regard to

ezrlier retirsment of the applicent.

11s That after being dis-appointed from DRM/LKO, the.

applicent mx is submitting the present represemtztion

before your honour for suitsble necessary szction,

12. That applicant is being retirsd on the zge of 55
years i.e. on 30,6,80 whereas his actual retirement date

is 30.6.83 in the age of 50 years.
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13 Thzat applicant is a class IV employes having a

big family and as he is being retired before the age
of retirsment, his femily will be Tuined and he will

guffer irreparzble loss.

14. That if some fast decision is not tcken before

2?’36.'6.80 , the appPlicant will bs Tetirea by the DRM

LKO znd thus justice would be denied to me.

It is, therafors, respectfully prpyed taat your

honour msy kindly be pleased to look into the matter

of the agplicent and direct the DRY LKO not to retire
the applicant on 30.6.80 i,e. beofrs 3 years of the

actual retirement on 30.6.83 otherwise the applicant
would have no other slterantetive then to take the
ghelter of the court of law.

®hanking you,

~ Yours obediently.

S8d/. Mahadeo * rasad
epplicant
Record Shorter

Copy forwarded to Dvisiomal Reilway “anager, N.Rly
Lucknow for information and necessary action please.

Sd/- Mahadeo Praaad

Ehadeo d.
ecord Shor’bar,

DR # Lucknow.
Trew covy.



MAHADEO PRASAD oo PETITIONER\

DIVISIONAL RAILWAY MANAGER & ANOTHER ,, OPPOSITE PARTIES

Para 1l:-

Para 2:-

Para 3:-

Q?){om;j:[oﬁ Para 4:-

. \’
o o BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL, LUCKNy

«»-—d——-—_—-'

Reg, No, 673 of 1987 (T) \

VERSUS

REPLY ON BEHALF OF THE OPPOSITE PARTY NOS.1&

That the contents of para 1 of the writ
petition are not disputed. Q

That the contents of para 2 of the writ }
petition,as stated,are not admitted. It is
submitted that kkm since the service regordJ
of the petitioner has been lost, hence,‘the
date of birth as entered in the staff book

and senlority 1list etc. is recorded as

96 611955 and not3a.9.1926, The petitioner has
not filed any document to corroborate his
stand regarding his date of birth on30.9.1920

and, as such, the allegations made, are denied

That in reply to para 3 of the writ petition,
it is not disputed that the petitioner was a
class 1V employee and the age of retirement is
58 but it is denied that on 30.8.1980, the
petitioner had completed 55 years. As stated
above, as per the records maintalned, ths date
of birth of the petitionmer is 1.7.1922. and he
had attained the age of 58 yéars on 30 6.1980.

. That the contents of para 4 of the writ

...2



AsS N. R. Lko

Para 5:-

Para 6:-

Para 7:=-

Para 8:=-

Para 9: -~

Para 10:~-

.

2o

petition are not disputed.

That the contents of para 5 of the writ
petition are denied. A detailed reply has

already been given above. As per the entries

recorded in the senlority list etc., publish-
ed in 1972, the date of birth of the -
petitioner wgs shown as 1.7.1922, therefore,
he had completed the age of superannuatioa

on 30.6.,1980 and not on 30.6.1983 as alleged.

That in reply to para 6 of the writ petiticy
it is stated that a 1ist of the staff who
vere to retire in the year 1980, had already
been circulated vide notice No. M/Establish-
ment/Retirement, 1980, hence the allegations
as stated are not admitted.

That the contents of para 7 of the writ
petition are denied. A detalled reply has

already been given above.

That the contents of para 8 of the writ
petition are denied being misconcelived.

That the contents of para 9 of the writ
petition are denied. A detalled reply has
already been given above.

That the contents of para 10 of the writ
petition,as stated, are not admitted. No
such representation, as alleged, was made by
the petitioner prior to the filing of the
writ petition in the Hon'ble High Court.

__ Para 11:=- That the contents of para 1l of the writ
7sonne! offic?

Contd...3



Para 12:-

Para 13:-

Para 14:-

Para 15:-

Paras 16: -

para 17:-

¢ VI

. R. Lk

Y
A

3.

petition are not disputed. A detailed reply ‘
was glven to the Union with complete and
detalled facts.

That the contents of para 12 of the writ
petition are not disputed.

That as regards para 13 of the writ petition,
it is not disputed thgt a representation was
made through the Union which was received by
the answering opposite parties, copies of

which have been filed as ANNEXURE NOS., 4 and
5. A detailed reply has already been given i
the Union about ths retirement of the

petitioner as mentioned above.

That as regards para 14 of the writ petition.
it 1s not disputed that a reminder, as
alleged, was given, As stated above, a -
detalled reply having already been received
by the Union, the sending of reminder after
reminders was nothing else but a devise to
make out a case for non-disposal of the

representation.

That the contents of para 15 of the writ
petition, as stated, are denled except that
a writ petition was filed by the petitioner.

That the contents of pera 16 of the writ
petition are denied.

ADDITIONAL FACTS
That, as stated above, the servioce record
of the petitioner having been lost, therefor
the date of birth as recorded in the staff

book and the seniority list etc. was taken
0004
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do

into account and on that basis the dat
retirement of the petitioner was 30.6. ”
It is further submitted that at one tix;e \
the petitioner had availed off the benefi: }
of seniority on the basis of the seniorits\

1ist pax prepared and knowing fully well
about the entry made therein about his date

of birth much earlier, without leading any |
evidence about his alleged date of birth asj
30.6.1925, he cannot be permitted to s
‘otherwise. There is no merits in th
which 1s liable to be dismi’s/g,e_d‘

4

Para 18:~ That the writ petition has 11 |
a lapse of more than eight y?&

the same 1s liable to be dismissed on th¢
ground of taetieslacheir

JERIFICATION | ;
I, J.u &w/l@ , aged ali
¢y years, som.ef Ao le—p %9

Assistant Personal 0fficer, Divisional Manage
0ffice, Northern Railway, Lucknow, do hereby
that the contents of paras /%7 , 7 to /€
a3 based on record and those of paras &, 17" t0 /¢
based on legal advice which are believed by me t¢
true. Nothing has been concealed. So, help me God

Offieer
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nal%gc‘i.qo .lPrascd -“ 4,  Yetitionor
'V,Gr'sus_' o } h\\,;_
Unton of India & othoSi.o Opp, Partios, .

The spplicent bogs to submit as under ;-
1e That tho applicant \as filed ih above“mﬂntionc d
vrit petition in tho Hon'ble Tigh Couré £ Jude i
at Allahabad ( ILucknow Bench ), Iuckmowpnd tho seme

.

stands transferrod t Contral Aamnistr{;xivg Tribunal,
Allahsbad, "

H
s P
}\‘I .
i
i

“That no notice for hearing has 1yet; sen issued
{
by this Hon'ble Trbunel in tae cass.

|
K

That th¢ causo of action o? the’case accruod

N
‘,

2o

3.

at Iucknow rrhnrethe epplicent resides and the opposito
parties hold tlvir office, - .

. Lo ‘\
4; Thatsinco tho nppli«cant-.i:s a roi‘.ired person,
it 15 difnictt for him to uma”mm a prcrpez peirvi of

his case af}llahabad and ag such it muld bo in the i

onds of jutice if tho case is transferred to Contrsl -

i
Admimgﬁ,ﬁve Tribunal sitting at Lucknowr

1
i

Wheroforo, it is prayed that the above=noted
case kindly be trensforred to Contral Administratn.ve

Tribu’l sitting at Iucknov for hearing.

i
1

514 AT
' ' ( Mghadeo Prasad Y,

ped 12.4.1988 - Petitioner/ﬁppljl.canto

; E
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. {'S .
Before the Regiéz}a?, Central Administrativegzr,ibun s
a
T _ Allahabad, LUna)

| TA'/\/Q‘!SVB,,\@? —w«

4 Civil Misc., Writ Petition No.2¥70f 198¢ '

{W\

v

Mahadeo Prasad .o Petitioner

Versus

Union of Indiea & others ., Opp. Parties,

Apvplication for trensfer of case,

The applicant hegs to submit as under :-

1. That the applicant has filed the above-mentioned
writ petition in the Hon'ble High Court of Judicature
at Allahabad ( ILucknow Bench ), Lucknow and the same

g stands transferred to Central Administrative Tribunal,

Allahabad, j

e,

2, That no notice for hearing has yet been issued

by this Hon'ble Tribunal in the cease. *

i;;y{ 3 That the cause of action of the case accrued
4
A at Iucknow where the spplicent resides and the opnosite

parties hold their office,

(4}/ o
agzéggiiy Lo That since the azpplicant is a retired person,

it is difficult for him to undertake 2 proper pairvi of
his case at Allshabad, and as such it would be in the
ends of justice if the case is transferred to Central -

Administrative Tribunal sitting at Lucknow,

Wherefore, it is prayed that the abovs-noted
case may kindly be transferred to Central Administrative
Tribunal sitting at Lucknow for hearing,

azsscdd

( Mahadeo Prasad ),
Dated 12.4.1988 Petitioner/Applicant.

oo i‘\( wg’,fg@?i,.‘wr S [T R
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CERT lFICATE OF REGISTRATION OF BIRTH !

; \SI' No, ~ Name o Date of bxrth '_ ‘ Place of blrth . . :
&‘t" ¢, , ‘?'lq{' a&‘zeﬁ Qfl'\\a 35, a qx.&k : &7‘ ﬁ"\'c-\ J.U
e S R B '-‘2\’2"‘ Wuu.-y

v

«

~ Name of fatherimother . Nationality axidﬂre-liggio'n'- of father/mother
' . }h' * 5 ) " .' ) B N B ) : '6-.". - . IR

-

,}

Date ot regustratiOn of birth, . anhcaﬁm or trrof, if any,
L v . SR since the date of regiﬂratmn

.\5

g .. DTS . S . r*' N

K Cemfled that the sbove pamcuiarg have been correctly and tluly cOpied from
the entrlen made on page.....-....aL... ‘el = Of the bitth reglgtcr of the Municipal

 Board Bahraich for.. . thc year kept and mamtamed in the of hce
“of the sald Board. 5?‘" ‘D(%‘“{“q‘“‘t‘ TOAE e

-«

| Qe %‘\m)—'v\ 9 "t:-oa | C IR
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Syd’ ' BEFORE THE CENTRAL ADMINISPRATIVE TRIBUNAL, LUCKNOW

Reg, No, 673 of 1987 (T) po

MAHADEQO PRASAD oee PETITIONER

VERSUS

DIVISIONAL RAILWAY MANAGER & ANOTHER .., OPPOSITE PARTIES

Para 1:-

Para 2:-

S

Para 3:-

‘ Para 4:-
Assi Personne: ffic

N. R. Lko

REPLY ON BEHALF OF THE OPPOSITE PARTY NOS,1&2:

That the contents of para 1 of the writ
petition are not disputed.

That the contents of para 2 of the writ
petition,as stated,are not admtted. It is
submitted that £ka since the service recard
of the petitioner has been lost, hence, the
date of birth as entered in the staff book
and seniority list etc. is recorded as

/-7 /922 ’
30 61925 and not3a.9.1928, The petitioner .

not filed any document to corroborate his
stand regarding his date of birth on31.2.1929 |

and, as such, the allegations made, are denied.

That in reply to para 3 of the writ petition,
it 1s not disputed that the petitioner was a

class IV employes end the age of retirement 1
58 but it is denied that on 30.€.1980, the
petitioner had completed 55 years. As ste’
above, as psr the records maintained, *

of birth of the petitioner is 1.7.192¢
had attained the age of 58 years on 3

That the contents of para 4 of the w

'..2
/



.2, | K

petition are not disputed.

Para 53- That the contents of para 5 of the writ
petition are denied. A detailed reply has
already been given above., AS per the entries
recorded in the seniority list etc., publish-
ed in 1972, the date of birth of the
petitioner wgs shown as 1.,7.1922, therefore,
he had completed the age of superannuatica
on 30.,6.1980 and not on 30.6.1983 as alleged. :

Para 63~ That in reply to para 6 of the writ petition’
it 1s stated that a 1igt of the staff who |
vere to retire in the year 1980, had already
been circulated vide notice No. M/Establish-

ment/Retirement, 1980, hence the allegations
as stated are not admitted.

Para 7:- That the contents of para 7 of the writ
petition are denied. A detailed reply has\

already been given above.

Para 8:~ That the contents of para 8 of ths writ
petition are denied being misconceived.

Para 9:- That the contents of para 9 of the writ
petition are denied. A detailed reply has
already been given above.

Para 10:1- That the contents of psra 10 of the writ
petition,as stated, are not admitted. No
such representation; as alleged, was made by
the petitioner prior to the filing of the
writ petition in the Hon'ble High Court.

W Para 113~ That the contents of para 1l of the writ
somne: fi: Contd...
Assit Pers | o 3 ;

N. R. Lko




o*‘ ’ 030 ?\/’}
petition are not disputed. A detailed reply
was glven to the Union with complete and

detalled facts.

Para 12:- That the contents of para 12 of the writ

petition are not disputed.

Para 13:- That as regards para 13 of the writ petition,
it 1s not disputed that a representation was
made through the Union which was received by
the answering opposite parties, copies of

”i:, which have been filed as ANNEXURE NOS. 4 and
5., A detalled reply has already been given to
,)(. | the Union about the retirement of the

petitioner as mentioned above,

Para 14:- That as regards para 14 of the writ petition, .
it 1s not disputed that a reminder, as
alleged, was given., As stated above, a
» detailed reply having already been received
. ¢ by the Union, the sending of reminder after
| reminders was nothing else but a devise to
make out a case for non-disposal of the

representation.,

Para 15:- That the contents of para 15 of the writ
petition, as stated, are denied except that
a writ petition was filed by the petitioner.

Para 16:- That the contents of pmara 16 of the writ
petition are denied. -

ADDITIONAL FACTS

para 17:- That, as stated above, the service record
of the petitioner having been lost, therefore,
the date of birth as recarded in the staff
book and the seniority l1list etc. was taken

. #
ice
A R. 1.ko-

N




Nl

de

into account and on that basis the date of
retirement of the petitioner was 30.6.19%0.
It 1s further submitted that at one time,
the petitioner had availed off the bensfit
of seniority on the basis of the seniority
1list pax prepared and knowing fully well
about the entry made therein about his date
of birth much earlier, without leading any
evidence about his alleged date of birth as
30.6.1925, he cannot be permitted to say
otherwise., There 1s no merits in the case

v - which 1s 1iable to be dismissed with costs.

Para 18:- That the writ petition has been filed after
’a lapse of more than eight years from the date
of publication of senlority list and, as such,
the sams 1s liable to be dismissed on the
ground of taetiesicicv - -

L%

VERIFICATION

I, ;7<AL g;\ww/lOA}' » aged about
years, sen of WN\ML\_]D an y

Assistant Personal Offiocer, Divisional Manager's

Office, Northern Railway, Lucknow, do hereby verify
that the contents of paras /%7 , 7 to/¢

as based on record and those of paras & /7 to/¢ -
based on legal advice which are belleved by me to be
true., Nothing has been concealed. So, help me God.

. Office
éMs



defore the Jrntrel Lminicitretive Lribuncl

SJeArler Vo, 672 -2 1987 (£)
| 1990 .
‘ AFEIDAVIT
e 89 ; l §
) ALUAHABAD

| S

\¢ " Ter sus

Jivisional lcllvey licneser

D.oely, Lucknov and atierc -- O certies

w Jeioinger £lidocvit vy the Cvunter

"I, *the Gepouen* [ caadeo Pr-ssd ~nel

il

chAnt 63 yeers son of ~ri dee obnilekn ,desideant

i

of 5567/183 .ncnd Urger 3nric 1080, <., wlemoanm

Lcknoy 4o terehy colennl cffiv o ad slite /‘*1

g 1 g uader,

1. it the Geponent is petil nex

we DdHove noted Hoiition ~eg _543 e iy

vell ¢ aversoal i oo

& Tectl oo i 2 se.
r . ~ ,-rl-tg- e AR sl t e b“"”‘" v o~ s
e - LountIr o471t vl WS Deens oG VC T

~

[
-
s

eroliined *tc 1inm in Yindéi sac g z1- o

L4

4 e
EL Y



i

BT 6

~y o

~

.
v

1

uice

r

b

% o~ o
M&u 1 < hid i
(& I . s D) I (&3]
"l ST TR I 1 et ¢ ol w
0 ¢ 1 <t T T w Y4 o @ : 3 !
~ al @ = ' . ol i o YIS S
N L o < : 4 N - s O ¢ -
L Cs 3 £y A2 ) £ N ‘ ¢, ) ~ G - ~, ¢
™, ~, " e, ol w3 ! : K ‘. . ! “ -3 . {. 4} [99] '
o L S Gt co + cf e G ;
fa00 42 4 T O\ e O C S T - - o0 @ T
(@ Cor ot o ) . o) s ! L) e d ' . pis] 2] ot ¢y
N L P . o [ S L O B “ oo
) . W .ﬁ . "2 T < ol ST .. ] e . o
—1 + N ey —l < ¢l [ - 41 L 1 o 24 et e el ' -+
—~t 3 ! [ [»] ~ [w] o} o ot [d et W Cy - )] “
. o e 1 - iyl ' 9% i} { ' [ 7 ™~ L] 4 ~ ¢
o A 1 ¢l A T v “ 0 ™ B S S N o ' {u . ¢
3 S 1] E Pl ry Y - ~ { ~ Gt - ¢, ¢ <t . [
e W IS 1 Ty e - 0 gy ot £ 4y ¢ <
Iy R Gy e : 4 o o ¢ ¢ R * &) . O t o 0l o
o T e i < '3 < o : o W o ©
— oo o - ¢ 2 3 - 'S o 3 5 ol & <y o] > &
3} iyl 549 i ’ o t dur st i f W [ 9] Q Ak 4 ot
o) £t ') o U t [ G 4 Q "3 o ] <t 7] t
O 0w © R fa i ¥ © TS B i ' © §y & ~™oa
T X S L b A O el B g4 S
ol G o o v €y f, ¢y : O > G ICIERY
4 jan o (& ¢ ¢ 0 41 ol od o o g Kl [
ke e d ﬂ\ [ 1 Mu. s =3 © S0 ot [®] - [$] Id A T tJ HE 3 ) o !
. bl Q) [ 3 . . { e d 9 o ° {1
W_ € o 3 &) l/.Du <t < u Mvu " ¢ 451 f I w”u_ .y kS
s <. [ ] G [0 [ &) = (9] al i 4 8 ! ¢ (@) o E [ ™ C
rey > ey [ -4 0y bt [ el - ) [e7) [ . () wed v el .
ol & el ol Q 44 ol e C ) it +! "3 - A1 £ <
[y vl [ o s ot 52 L] 4+ - 43 & (o e, 4 K] ’ W] [
G O = I o §s . G Gy < . ", o . o ‘ o0
[ ' ¥ ) ™, & o~ G Gt ) 3 [te} ER wl ) o
. 0 g @ w4 fu q ¢t N M oo
¢ r, b - ot £y £4 . - ™ . . o] £ G o G
[ . i 4t hRt] <y (6] [WN v O A’ 4 < (] o1 A
A2 & T, 3 .- o4 -~ 4 O 4 « TG 1, o O e ot Y 4
S, . o ISR o ¢ e} ¢ 0« ¢ O 7 o> o
- 0 JL A R ‘ b o s 9~ O g ot g v
[ ) Y ~ . & 3 [y . B &) Q, el > o} = [ ~ Ca n 1
[ c o\ 2 ‘, . v 47 45} 3 (el Rl o) [ [ i ~y oy G b « e

o

B

.ll ;:o

E

a



N
P
4
Y
.‘\/ »
A
)’,/
Vi
r
ol -
A

Vg1 2 A T

§ﬁ]

- Q-
<
M . - ; - - . - - -
£2 sold en’ry dis olsn not correct ~nd
S hesn Jreored sseowntlc
&, faer in veply . Harc 8 cf fhe
~anter offlccvit 1t 1s subritiel o7 &l ce

*re doate of birth of fhe 2etitinaer ig
Cl.0, 1925 tiereforc , .o reiciny Lo oo
in cac yoer 12¢2 £c

ol tﬁ}ﬁgf,fﬂiutl Ao
w / )

ndi

: . b} - <} P am
1280 ¢8 «Llermed. «.¢ cliermeil us
P 34 y IN g e e s L2 3 1 ~
re~:réine the doto o8 Dirts 58 the Detiti o
. N i - - ~ =+ -~
co g 1.7.1922 1g 0ot corregt, A8 2 et ler

Petiti~ner "'cs not civen sy 23 wiunii’
wirktscever 1 talis Teedect . He 7 o3 0ol
cirdl.e€ 1y 2 Lo sab Ll niz c2orrect Cote -7

O!‘

u'(-"-"'ﬂ_cc‘ J~-k

"ng

ntre» geryice record of Tio Il Mi-ner, (n
‘1€ ofher G Var ooavogite dirtieg i1zve

sgcted orbitrerily g

te of Jirzh

wie nJun.slte per ity

erbi triorily out in tre sama., In
view of tue Tacts gheted ohnave the contents
~>D optre s 4,5,0,7,8,9,10,11 ond 12 of

in the cor



A

V&l el Hda

ore reiterct-d i2 He corv-gt, .

5., Lhge in repnly tn the cortente
peras 13, 14 of e Jnunter WIfidevit es

S ) hy %, x e . ol 2 e . . e . i
slatec ore vron~ fnd Lacorrced &0 ta

*rrat slthousn tae ~).osite Darties n:ve
ccxnovledged tae recoioat »7 tue letlcer né
:ubSogueot representeti ns o0f *tie 2etitioner

S

slongvitn thel reninders but toey ~eve

L

nnt indime ted L9e decisi-m tTaken *tnerocn

tre detitioner 1ntil *h-odeote »f filian

Ao

tre nmetition ¢id not Lknow 28 tTo vhrh hes

Lodn-ned *o ails representation +nd t.elr
renincers,

6. Jact e contents ¢f se» s 15 nd 15
ot The Jouniter allidgevit e¢s stetew ere rong

in renly toercof tue Tacts o2lrecdy shteted

in peres 15 od 15 o tuz »Detiti o ere

7. “neot *the conten's of pers 17 r°nd 18
of the Crhunter Ifidevit es steled zre
o end inceorrect and tuae sepe sve Genied.
It is further subiitted tioht the doate 7

hirth a2s eiven b the petitione~ s 30.5.1925



@

rnGg Y ols vias recorded in tac wervice
deceord of Tie netiticcer, Iti s Murcaer
gibmi tt~d Lot wervic o~ Zecord  of *ae

i ner ece lost due fo ne~liecence

end Zeult of e opiosite derities. Jney
e heve Not 8 atedr Tae “eiif in ~hlca tae
\” b
oforecnl { record vics 10 gt, .8 ¢ meXier a7

Zoct upon the loss o7 the vervice lecord of
vy Y.r petl ioner nis date of birtn  ves
arbitrerily put in by *Se 2poosiia nerty.

The entry nmede in trhe 0teff book ias bﬁﬁn

"]

Iﬁn”d e i;’

+

the siniler Znc¢.in in en nrbﬂfzry
atnner. IT is respectfall sub-mitted *nat
1ﬁ-tes incumbelt -n *he olocsite Derties
upon tse lass of the service —ecord %o
have enquired <fron the petitioner cebhuout
alis dete »f birin ‘us glven b, iim at fae
\\ y : N “ine 0.l entry in tae service xm§/énx Pxrti=
~— . y

i - EXXEZF JEXX bult no ovrortunity ves given to

,/fi. 2, ainm end on*ne other ikend they asve cot
¢
\ / uni leterelly end arbitrarily fixed thne

m

dete of birth of the netitioner znfXmxEzrx

,.J-
e
*..
S
m
w
ok
o
)

end making the se2id entry
book. It is further subnmittec *tast %he
getlitloner is sn illiterste person s#nd cennot

read and vrite. UIe con only eny

.3 o o K L L - P
JLS ne e . S0 L& es Tae SekKine Toe Oene?

of seniority 1s concerned tae el ti -ner

N _
BT, TR e

wes told by the n2inosite oDarty thet 4e



[

s

s hern vromoted ond i th~out reedin

enytni he ccceoted ilne scme, Lae
beslis Fcr Qromotian vas ot knom Yo in
end therefore, 1%t could aot be saiag -t
ne knoviledre cnuld be imputed ot *oe

N\ - fect 0f the record of toe staeff book, Lhe
petltli ner uass no knovledge eobout the

Therefor

nn berfi* ceon e itallen @ out the i-norence

the petitioner u® by the c.2o0d te

perties. .8 sta'ed 2srein edove *ze deponent

throlizh  *he senioritry list and¢ its enitriesg
end therefore, no Cadiis cen be —ade out
by the cpnosite party out of .is izn-

€16 due to that not wnaking any repregente-

lon esalnst tae entrles tade in the seane

N = l;..‘ J
-y .":" N
a o= {$§g§7 Lucknow
. "L o

Dt.‘\3r§F1§90 Dejonert .

Verific ati»n

I, the deponent zbove naned do

aneby veriZfy thst the conten®s of reras

47 (Ppmh
1 to g @E@& cf this rejoinder offidevit

are true to my own kaovledge, trose of



- 7 Lad
y
paras - 7 TA@K’J’Q’_) gr= b-sed on
. - 3 FI
le~el e2dvice 2nd paras o are
A —

h=sed on IeCcor .

4
”\b;, 7o part of it is false and notning
material has been concealed so hel) me God,
23 =l
#isned and verified this & Gay of G=rky
<
é 1990 et courtts comvound , lucknow.
< s
ueln oy ML Tt it
\ 9 —*‘t——er» / _
Dt 2P, 1990 Doonarn.,
: Tiidentify the dedonent
% .
e viro has signed before e,

L ey

\ J . Advoe ete.

c—k‘o’smmt'lh?d £
Auanab&ﬂ:

Advag IR :
i Ce A (X.r.\n] @——QR
m QCP . oo nndﬁfdt

ﬁho mtﬂlu [T 1nd2Vlt
feog Do read ous ant =xplainzd

: o

A, o A
uATH wmm:.‘f:@

k
:;p toent lﬁ: "‘3‘* -
,&.‘ﬁnﬂ—---ﬂa

~

: g



